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1, Union of Indaia through gecretary, -
qununication,ﬁepartment of Fosts, ¥
: . New Delhi. i',f
W BN Union Fublic Service Commission,

New D2 lni. gnrough its secretary.

;
: 3y guperintendant of post of fices,stahDivn,
Etah.
*- 4., Asstt Superintendant of Post offices,
* ctah (Nest),Sub Division ztah (Enquiry Officer),
> 5 Dimctoﬂ,l’ostal Services,
. Agra Region, Agra.
s 6. hAgsistant Director Genera l, Goyt of India,
Bepartment of Fost Dak Pnawan , New Delihi.

(C/A, Ko, Saghana ST ;gva staya). .. .Applicants
S e

Moti Lal Shakya sof of Sri Kemla Prasad= -t
Shakya, resident ©Of Kude s3 , Fost Junﬁmur-;r “.5 <,

'H" - :;;a.

Vvia-Aliganj, District: Etah. Fo
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Order
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( By Hon'ble Mr. §.Das Gupta, AM).

This application has been £ilad seaking royiew of

opder dated 8.3.19% by which the Of&, No: 1485 /93 was

disposed of .

9 In the aforesa 1d O,A, the appl.icant 'r:ael challenged
dﬂ;{ IShatk i
n

the order passed in the name of Fresiae Jansmn inthe

entirety was withhe 14 on a pe rmanent pasis. Challenge

to the aforesaid order was ©On v

i
rious groundg. All these i
foynd “tenable. i

i

grounds were considered and were not

However, 10 consigeraticn of the factthat the 3PP licant

wh.a served the department for many years and only towards

s haod made Obse rvation that the Appe llate Authority may

re-consider whether in the facts and c ipcumstances, 2 |
lesser penalty may he imposea ON the applicant. e directedé

that the appellate auythority ghall pass £inal orders in

jon it has beensubmitted

:
this reqare withif a pericd of 4 months. E
%

R in the review am:-licat :
|

+nat the impugned order was passed in the name Of the

the Presigdent, There is NO provisim in the CGA(Fensian)

Rules, 1972 for appeal against the oOrder passed under = - 'l

rale 9, there 8 f¥@r 1N the name of the President. o

4, Inview of the submission made in Review applicaticn;

we have carefully perused the I leyant provision of |

ccA (Pension) Rules, 1972.

4, We have seen therefrom that there 1is noO specific
|

provision of appeal against the amn order passed 3D the |

£ the aforasais rules..

name of the President unﬁer Rule 9 ©
!
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5. We,therefore, modify our directions giveh in

paragraph 16 of

In the facts and circumstances of the s&sé,iﬁm‘}

.ap;,alicant may file representaiim t0 the Ppe_gid,gaﬁﬁ 4@

geration of the pena ltY impgsgi on

India for re-consi

- him and if such reprasentaiion ig filed, it may be

et
‘ disposed Of inaccordance with law.

6. Review application is disposed of accordingly.

the aforesaid order as follows = ﬁ
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